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IlJ THE CEUTF:AL A[,MII1I2.TP!I.TIVE TPIEUllAL, JAIPUR BEtl~I-1, J.n_Il?TJR 

Da t~ of ot·der: :21.0.:>.:2000 

< I 

OA No.l55/99 

Radha ~iahan Meen3 3/o Shri Ram Uath Me~na P/o Village Jhar, 

Post Dudli, T~hail Eaesi, Distt. Jaipur • 

•• . Applicant 

Versus 

l. Union of India through the General Manager, Weatern 

Railway, Churchgate, Mumbai. 

Divisional Railway Manag~r (Estt.), Wa~t!rn Railway, 

Jaipur. 

3. Senior Divis i.:.nal Persc·nnel Western· 

Raih-ray, Jaipur 

•• Respondents 

Mr. Anurag ~ulahreatha, proxy counsel to Mr. Virendra Lodha, 

counsel for th~ applic3nt 

Mr.U.D.Sharma, counsel for the re2pondenta 

CORAM: 

Hon'ble Mr. S.K.Agarwal, Judicial Member 

Hon'ble Mr. U.P.Uawani, Adminiatr3tive Member 

ORDER 

Per Hon'ble Mr. 2.E.Agarwal, Judicial Member 

In this Original Application, applicant matee a 

prayer to dir~ct the respondanta to hold an int~rvi~w for the 

applicant afresh for the purpoae cf appointment to the post of 

Diesel ~leaner in pursuance to the advertisemant dated 

if found 

suitable for the post. 

2. In brief, th~ caa.:, of tlH 3ppl i.cant is that in 

pursuance of the advertisement dated 6.8.1998, applicant 
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Di~sel Cleaner in the pay scale of Rs. 2:. :.o-3 :200. Applicant 

appeared in the wr~tten examination vide Roll No. 4138 and he 

\-las declared successful in the written examination and a call 

letter was ·issued to the applicant to appear for interview on 

24.3.1999 but the same could reach to the · applicant on 

30.3.1999. The applicant filed representation to the 

respondent department to call the applicant for interview but 

with no a va i 1. Therefore, applicant has filed this Original 

N/ Application for the reliefs as abc-.ve. 

3. Reply vras filed. In the reply it is stated that 

applicant did not give correct 3ddress on the envelope, 

therefore, delivery of the letter might have been delayed by 

the postal authorities. It is stated that call letter was sent 

to the applicant on 9.3.1999. Therefore, it is stated that. 

applicant is not entitled to any relief sought·for. 

4. Heard the learned counsel for the parties for final 

disposal of this OA at the stage of admission and perused the 

;.(~· whole record. 

~ 
5. The content ion of the respc•n·:lents th3t deli very of 

the letter despatched on 9. 3.1999 might havE' reached to the 

applicant' on 30.3 .1 s,gg l:.e . .::au.se of incvrrect 3ddress t-rr it ten by 

the applicant. No inquiry 3ppears t•=' have b.;.en condu . .::ted by 

the respondents in this regard~ Therefore, it will not be safe 

to say that because of incorrect address written on the 

envelop, the applicant received the call letter for interview 

on 30.3.1999. It also appeara that applicant has immediately 

J • h \, apprc.aohed th<> c.:.n.:erned authorities to hold the interview for 

~~the applicant on the basie of the circumstances e~plain~d by 

him but nothing was done. 
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th~ interview for the post of Diesel Cleaner but he could not 

the information in time. Vide order of this Tribunal iisued on 
- .. 

9.4.1999, respondents were directe6 to keep one post of Diesel 

and this interim relief is still continuing. Therefore, equity 

demands that eliqible f.:.r the 

p C·PP·=·rtuni ty b~l the resp.:.ndents t·=' appear be for•: the Interview 

B)ard and in case he is found suitable, he ma7 be given 

appointment on the post. 

7. In view of above all, this Original Application ia 

allowed and respohdents are directed to hold the interview for 

the applf.::ant \vithin t\v•) m•.:'lnths fr.)m the date •)f re.::eipt .:,f 

applicant ia decl~red successful, he may be appointed on the 

©:'· pvs t • N.:· ·:ot·der \, Jli 
~ 

(N.P.NAWANI) 

Adm. M.:mber 

; n 

J~JL-
(S.K.AGJl..RWAL) 

Judl.Member 


